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CENTRAL AD1IN1STRATIVE TRfl3UNRL 

-- 	 CALCUTTA BENCH 

No, RA 186 of 97 
(CA 921 of 96) 

Present : Hon'ie (lr.Justice S.N.Mallick, Vice—Chairman 

Hon'le ir.S.Dasqupta, Administrative Mem?r 

UNION OF INDIA & CR5. 

VS 

RABINDRA NATH SEN 

For the applicant : fflr.P.K.Rrora, counsel' 

For the respondents: f1r..P.Saha, counsel 

He 2rd on : .12.3.98 Order on : 12.3.98 
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S.N.11tck, VC 

In this Ilisc8llaneous Application the petitioner has prayed for 

staying of the operation of the judrnent dated 10.3.97 passed in OA 921 

of 96 bya 0anch of this Tribunal against which the Review Application 
* 	 - 

t- s been filed • We do not find any rea$on to Interfere with such Misci 

lianeous Applic 2tion. MA is thus d i,smissed. On the sumlss ion of the ld. 

counsel for the petitioner RA 35 of 97 along with the application for 

condonation of delay MA 185 of 97 be fixed for preliminary hear in! on 

15.5.98. 
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